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%9 Wiletseires from
yrvoun’ o vemr  {es:cldes: - 47 wns iviie’
t,.int¢har of'the Beloet Committes,

itdad® bden wtid that, if any change were
ade it the constitation of the Municipal
rsily, #emight be proper 1o republish the Bill.
But 'thobgh such’ change had been mude,
he did mr, upon conmderation, think that
$t'Birnished-any sofficient ground for rapub-
fintion. It was to be remembered that the
sqoestion of the best mode of providing for
she appointment of Mummpnl Commissioners
¥isd been under agitation for the last three
"wedrs, and several associated bodies vwho
soicht be considered to represent the prmr:l-

r¢lazses of the inhabitants, had, during
that period] expressed opintona resarding
ht,;and proposed schemes of their own.,
The Council had had sn opportumty of
eonsidering thexe opinions mul : schemss,
amlhad formed .tlieir own judgment nx to
the course which pught to be followed. It
wlag not Likély that their judgment would be
afftwsed by any thing that could now be ad-

duced ; sndi lie faw mheneﬁt, but rathes the |-

reverse, in a further Eﬂllﬂtllim of the syhject.

“Ehe ouly other alteration  of  moment
llldu' i Ahe Bill -wan an to the. laghu.nﬂ'-rnm
The Bil had pmﬂ*:deﬂ a partal liﬂhlingi!mi-e
on those streets which wbuld ' be lighted
with gas, That provision had been aligr-
‘®d ie Coramittea, the abieration being that

there shoukl be a general lighting-rate ‘on |
the whole town, including-streets fighted |

with oll as weI] as Etreets hg'itted wilh gas,
The question of a lighting-rate had - been
veny mote agitated than the question of the
- Toethation of a Monicipal bady.  When
Ké ‘had firss sunnestEd the introduction
of a lighting-rate in the Gas Bill, he had
pmv:lded thlt there should be a rate uyon
hdebwhole town, The inhalatants then Lnd
dand: en riunity of expressing themsalves
IIFM'HT mlé-lﬂq:ll,l andpl"lil:d ngﬂ:lied thein-
seloes of it.. The Council hal had before
hom the Pemions recefved ; they had fuily
discumsed the ‘guestion ; m}d the subject
fwal now: exhausted. He did nat, there-
Jovd; think' thnt, erther s to the forma-
finn of the. Municipal body or as to the
lighting rate, there was any “sufficient reason
it ithe republiestion of the Bill; and he
wlsnid' bt euce move the third rendmg.

i Ble 1opotien  was cnrned, ‘and the Bill
md:t thir& mne

e u..nr*us OF, OFFICE.

Mr.. ALLI'.. muvgtl th:t the B:il s m:m-
cernuz the taking of  QOatls af . Qffice by

Do 27, 18363 1) the Gorerhor Geneedl

|
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“Reglatére ﬁﬂ&ﬂs“h i‘!ac[-f'i thivt E‘ino
and pessed, .

The - Motiow' waa mmed; md the BH]
resid a tlmd time.

RTINS MESBEHGER.

M3, GRANT wns requested to take the
above Bill and the Bill “ for appointing Mu-
nicipal {,,unumqimners amnd for Ifowmg rates
and tazes in the Town of {alcutta™ to the
(Governor General for hus assent,

Agreed to.
NOTICE OF HDTION.

Me. PRACOCK gave notice that he
would, on Saturday next, move the second
reading of the Indian Penal Code,

‘I'he Council adjourned, !

P

Saturday, ﬂm:mbe; 25 th, 1856.

Pﬂﬂﬁwfw i
’Ihl:ltmuuhlnl A Dm-ln F‘m—Prm&ut in the

Chair,

Han. Mli:ﬁl‘ Genl. J. Lurr. (7. Allen, 'E'lq . :
oo, § G ennt, E. Currle, Exq. xod !
Hon, B. Peacock, Hou. Sir A. W, Buller.

T3~ Eliotf, Esy,
MESRAGES FROM THE GQYERH{}R
. - GENERAL.. ..

The following 1 "eiessages fmm the Go-
vernor (Gencral were brought by Mr, Grant

and read :— .
MESSAGE No. 92,

The Govemnr General informs the Legis
lative Conncil that he has given his gssent
to the Bill which was passed hv'them on the
20th December 18386, enfitled s A ‘Rill' for
appointing Municipal ’Cﬁm‘mismﬁuers, and
for levyiuy rates dud ta:eu, m rhe Tuwn uf

Caleutta,
qlght Hcrnﬁra]) ‘p I.Jhe GS-

By onder of the
vernor (General,

CECIL meow:*
Secy. to the Govt. of ‘Indja.

Font WiLniax,
The 26th Dec., 1836, |

MESSAGE No. 93,

The Governor General informs the Legia-

lafive Council that he has giveu his asseut

to the Bill which wes passed by them on
the 20th December 1836, emtitled ©+ A RBill
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eoncerming the taking of Oatha A6 ] Ofiod
by Registers of Deeds.”

By order of the Right Honorable the-Ge-
nor eneral.

AT Mt ot )

CECIL 'BEADON, 17
Seciy. to the Gountl of dndin. -

'FﬂfRT:WILLIm, } T
TAEZOHh Dec., 1856.J 0 T

ol

cewedﬁii} transfer from the Home Depart-
ment certain Papers, with the following Re-
solution sdopted by the Government of
India :

“ ResoLomion—The Right Honorable the
Gavernor General in Council resclves that the
first Report of the Law Commissioners, toge-
ther with the Honorable Court's * Despatehes’
relating thereio, and the copmunications since
received on the 5uh‘lject from the Lieutenaat-
Governor of Bengal, and the Judges of Her
Majesty’s Supreme Court, be forwarded to the
Legislative Council wilh & view to the consi-
deration of tha recommendations of the Law
Commissioners in respect to the forms of
Civil and Criminal Procedure, and i< the en-
ectment of & Law in general sccordance
iberewith.

* His Lordship in Council also resolyes that
the Code of Procedure, framed by Messra.
Miils and Harrington, and the papera therewith
connected, and oll other recommendaticns re-
cently brought forward for the slteration of
the present Law of Civil and Criminal Froce-
dure in Bengsl, be also forwarded to the Legia-
lative Council.

“ His Lordship in Couneil is of opinion that
financial considerstiona render it st present
impossible to sacrifice the large amount of
revenue derived from Judicial Stamps.

« The Honorable Mr. Peacock bas consented
to prepare and bring in & Bill for giving effect
to the proposed Codes of Procedare, with the
exception noticed in the preceding paragraph.

LEGISLATIVR COUNCIL.

:
i

;#p’dkgpgﬁ, peparted that he had re:
2
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{ 19e duestion of amsigamating the Budder
J S0 1?:; Courta, n.udgl the formation of »
igh Court, will be seperately considered and

reported to the Honcrable Conrt.

' s ieoi WRbaH LA 7S

Tre CLERK teported that he r% re-
celved by transfer from the Hotne "1iepart-

T .. | ment copy of an extract of a despaich  fcwm
"GIVIL AND CRIMINAL PROCEDURE. |

the Court of Directors, approving of helesh

nses of the Light fixed on the Gm’en?ment
E}iﬂ,ht Singapore being debited to th‘el 'Ge.
neral Reventies of Singapore instend' 'of 'fo’
the Straits Light Fund, the I]fgﬁf"ﬁéﬁ&l
merely a local one, and affording assistance
to such vessels only as enter or leave the
harbor at night, and therefore not being =
« Straits Licht” to the establishment and
support of which a toll is pavable by every
ship passing through the Straita of Malacca
or Singapore, The Court suggest, how-
ever, that vessels entering Singapore Roads
may be charged s certain rate of toll. '

k. ALLEN moved that this communi-

cation be printed,

Agreed to.

NOTICES OF MOTION.

Mz. GRANT pave notice that, on Sa-
turday mext, the Chief Justice (who bad
been unable to attend to-day) would move
he first reading of & Bill *“to establish and
incorporate an University st Caleutta.”

Mi, ELIOTT gave notice that, on Sa-
tarday next, he would move that the Coun-
cil resolve itself into a Committee on the
Rill # to prevent the over-crowding of Vessels
carrying Native Passengers in the Bay of
Bengal.”

The Council adjourned.
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CoMMNITTEES. SELECT

11

INDEX.

Vnder-Tenures Bill.  (with on inefruction)

Adjowrned, " "
Resumed, . e .
Reported, . .a

Water-supply { Bomday) Bill. (with an instruction)
Report, . .

- (Motions for —— and Reporis.}
Abkarce Revenue Bill (Bengal) ..
Report, .. ea .
Abkaree Revenue Bill (Caleulla and Hmirm) Ilaport,
Affidavits, Affirmations, and Solemn Declarstions Bill
Amesns Bill { Beagal). Report .. e
Article of Wer (122nd) Amendment Bill, BReport
Article of War {101st) Extension Bill

il

Articles of War {forfeilure of pay amid service) ‘Lmend.n#t Bili

Banker'a ( Caleufla) Petition regarding forged endormsments

Bengsl Mariners’ and Geaersl Widows’ Fund Bill ;s

Report - e "
Bengsl Mariner's and General Widowa! Fung's Mhﬂn v
Report, .. e .ue -

Bills of Exchange and Prumum Notca Hill
Bille of Lading Bill. Report
Bombay Cenens Bill ...

L | [ k3 ] [ L)}

Calcutta Revenus Eill .

Report .. sre nes ve
Cattle Destruction Bill (Bengal). Report ... nae
Cattle Trespass Bill... v . aos

Report, . - .
Cattle Trespass Frojects Repnrt
Chowkeydars Punishment Bill ... baw
Conservancy Act Amendment Bill, e oy

Consgervancy (Military Carfonrsenis} Bill (with an |m1ruci'rm}

Conservancy { Presidency Twene and Siraits) Bill, Ilepm-t
Deasertion of Evropean Soldiers Bill Report...
Bvidence { Legislative Council) ...

Ad¥

Execution of Criminal Proceas Bill et .
Report ... " e

Ferries ( Straits) Bill ves “ee wan
Firea prevention (Calewfta) Bill. Report ... s
Hindoo Widows Marrisge Bill ... nes s
Report (presented) ... .. .

w  (withdrawm)

» (again prevenied) “

Imprisonmaent of Criminale (#fraite) Bill .,
Indian Nary Muting Act Amendment Bill ...

Inspactor of Prisons { Bombagp) Bill. Report... out
Joint-Sfock Companies Bill, - . .

L L1

L LY

LY

L1 ]

b

LLE

J02
318
32l

141
154

65
323

£15
160
155
£88

458
627

121

11
155
537
319
459

32
716
160
182

392
183
135
a5

2

L 180

Edg3d=

rf’
Gy
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CoMMITTERS. SEELEOT =, { Motions for and Reporis.) Continked,

Land Customs:(Bembay) Bill . . . 538
Landholders Lisbility Bii .. . w488
Land Revenue { Madras) Bill. Report . " ws 160
Lands for public purposea. Report ' ros ¢ 029
Lands for public purposes Bill vas aes e 376
Lighting ( Calcutia} Bill. Report oae « 33
Moonsitfs and Trhseeldars (N, W, P.) Criminsl Jurisdiction Bill .. 527
Municipal Assessment Bill (Calewtta) ... . v 421
Repart, ... .- . vee e 631
Muonicipal Assessment Bill (General) e 416
Report .t ‘e e 626
Municipal Asscasment Bill { Madras) . we 415
Report ase ' e G626
Municipal Asseasment Bill { Sfrais) . . « 415
Report .. . ‘uw . 026

Muanicipal Projects of Law, Report sobmifting Munieipal Aseessment
Bills . . . s 400
Municipal Taxes B} (Bombay). Report ... oo 161
Native Passemger Ships Bill ... ren BTT
Natfve Pasnenger Vessels ( Bay of Benpal) Bill bou o 491
Report, . . . ve . 716
Nawab of the Carmitic BE - 628
Opinm Bill ( Bengal) w521
Pateuts Bill. Report... - - w24
Pennl Cade (as prepared by the Indien Lo Comminsioners), Report, 644
Petty Oifenders and Witnesses Bil, - . wn 318
Piratical Vessels {Straits} Bilt ... - san v 296
Police Bill { Presidency Towns end Straifs}. Report .., on 201
Police Chowkeydars Bill {Bengal). Repart ... weo we 430
Port-does snd Fees Bill {with an instruction) - e 413
Report v e 493
Pre-emption Law. Report on Mr. Lactour’s Petition ... ves 04
Rape Bill {Bengal and Madrar) e 159
Registers of Deeds (Oaths of Office) Bill .., " s 509
Report aes -= vos e e 631
Ryotwar Balances (Madras) Bill (with an insfruetion) ... e 023
Report e . P ] |
Bale of Lands Bill { Bengal) . aes e e 23
Biruits Excise Project. Report ... “es - « 160
Suburbs of Caleutta and Howrak Bill . - 11,1
Tobecoo Duties Bill (Bembay) ... - e ey D27
Tolis ( Kurraliye River) Bll ., vie .. e 413
Report .o vae o e o 603
Transportation of Convicta (Sireifs) sty ves sue 400
Uncoveaanted Agency {Madras) Bill, ‘e . . 114
Under-Tenured B { Bengal). Report o . s 273
Water-supply { Bombay) Bill (with an instruclion) . e 139

Rﬂpﬂﬂ an 1 e " s 141
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ConaEnvaNcy Act (Presidency Towns ond Séraite Seitlement) Axenpuesn Brk. .
Mﬂ lﬂ, L .l E % "1

IHD-E“.

Rﬂd 29’ . b a '] . T -
Beforred to Beleet Committee,.. - .- .s
Conservawcy B, (Military Canlonmen(s).
Papers and Draft Rules to be printed, . e oma
Bi.u. Iﬁﬂi I u, an - n P 'K Y
Rﬁd E“’. L d+¥ [’ b e 40 LI ]
Referred to Select Committee (with &n instruction,) .. .
Coxsenvaney By, (Previdency Totons and Straits Seltlamend.)
Petition of Madras Rate-psyers referred to Select Committee, .
Petition of Bombay Association regarding Burials and Bl:mal grounds
referred to Select Committes, .. C . .

Covrr or Wiapz Binc { Bengal).

Madras Government’s communitation referred to Selevt Committes,
Bombay Government's communication regarding Burials and Burn.

* ing-grounds referred to Belect Commitiee, . .
Bembay Government’s communication on same subject referred fo Se-
lect Committee, ., = ~ ..7 .. 7 "

Bombay Government's commuonication referred to Select Cummltl:ae
Petition of Calentts licensed ‘-rpu-:t Yendors rcf-'t‘rred tu Jelect Com-

mittea, . e " an . .
Bombay Gevernment's communicstion regarding depth'of graves re-
ferred to Select Committee, .. . . . ‘e
Petition of Mahomedan Association rt':ferred to ‘ielecl: Committee, ..
Repert of Belect Committce presented,. . .
Committee of whole Council, ., . ‘s o e
_ Adjourned, . L . ‘e .e
" Petition of Calcutts Inhahltants ko be printed,
"Adjourned Committee of whole Council postponed . .s
‘Resumed, . . . . . .
Reported, .. : . . ‘e .
Re-committal pnstlmne:l . e ¥ .o .
** Re-committed, ‘e . .. . v
Reported, .. ‘e - -
Rend 39, .. ‘e - . . .
Més&enger, . .e “r . .e
'Asscot of the Governor General, . s . “n

Mr. Eliott added to Select Committee,,. .. .
Bengsl Government’s communication referred $o Belect Committes,, ,

Criutnit ProcEss. See Execulion gf ———— Bill.

{CRIMIRALS.

UEETLEANT I A |

See Imprizonnient of —=——— Bill {¥irails).

Cuvrnpig, Ma. E.—{Mﬂan-rfar Bengal )

Abkares Revenue (Hengal) Bill, 6, 43, 547, 019, 0530, 553, 3565, 5569,

, 56d, 618, 619, 622,
Adjournment of the Council, .. . .e -
Amcens (Bengal) Bill, . . .o 108, 201, 273,

449
463
488

339
383
392

ik,
21

22

155
160
183
201
232
234
235
285
293
324
364
381
306

i,
398

21
140

.ill

b

623
338
270
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Connix, Mr' E.~{Momder for Bengal).~ Continxed,
it Calcutta Revenue Bill, .. .e . ‘e . 274

»
Cﬂtﬂﬂ Tmpm H.'l“,.-- Y] (R v (N 15].
Counservancy Bill (Presidency Towns and Sirails) 202, 203, 218, 221,
208, 229, 280,

288, 290, 291,

292, 370,
371, 37%, 380
Execution of Crimlnat Process Bill, - .24, 66, 486, 487
Hindoo Wilow Marriago Bill, - . “euddl, 442
Lighting and Drainage of Caleutts, ., 33, 93, 103, 104,
CL . 112, 667, 670, 8580
o Co 687, 696, 710, 722, 127
“ anmﬂ'a and Tuhsppldm {.N. W. P,) Crimioal Jurisdiction Bill, .. 52t
PET Muaicipal Assessment ( Calewdts) Bill,., 402, 419, 443, 656, 661,

L : : : BGY, ﬁ?ﬂ, '63'}, 887, 6006,
. . 710, 713, TI6,
e P 722, 727, 728

| Manicipal Assesament ( General) Bill, .» 643, OH, 615, 652
¢ gy e -Aueicipal Assessment (Magdras) Bill, . cai .« B7T8, 679
r i 1. Qpiwn Bill (Bangal) . .. an - «. 459, 518, 520
: Patent: 13ilt, g . . o 57, 90
.. . . Police, Bili {LPregidency Twoicna and Sfrails, ) 237, 202, 265, 282, 283,
. 284, 285, 365,

\ 366, 367, 395
Pulur:Lhmhn:}dnrs{ﬂmgnt} Bill, 190, 493, 499, 500, 501, 502, 504,

003, 307, HU8, 598, 599‘. 600, 601
Rape Bill { Beugal and Madras,)

b= LR | L} 123
Registey of Landed Estates y v w 28
Hyutwar Balances ( Madras) Bill, ‘e . 628, 637
EH]E ﬁf L-EI.HIIE Bil], . oa -w LN ] [N "k 14
Bonthol Districts Bill, .. .. 076
fin Suburbs of Calcutta and Howrak Bill, . ‘e 336, 538
NS Tobacco Duties { Bombay} Bill, .. . o o 526
.\ Tolls {Kurratiya River) Bill, .. . . o 341
e Linder-Tenures, 205, 298, 308, 312, 313, 314, 315, 316, 317, 318,
. 321, 322, 326, 338, 344, 352, 357, 360
i Wakter Supplj’ (BDMEﬂ}‘) ]]I“, " e . 1. . 152
Custouny.  See Land nill { Bombay).
e, ' D.
"Yiesition o0 Evnoreay Sowpicus,  See Seldiers,
DEcLagaTioNs [SoLewy). See Afdacils, e, Bill,
DivisloNs oF THE COUNCiL,
On amendment in Sectivn XVI of the Tatents Bill, . w00

,,"'ame'ﬁﬂ'meﬁt on mofion to instruct Standing Ordera Committer to
‘prepare 8 Standing Order regarding notice of amendments in
Commdttees of whole Council, ‘e ‘e

e Du..l'
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1K DEX.

Divisions or TEE Councir.— Condinued, !

DoRIxN.

ELI0TT,

", Mr. Blliott’s new Section after Section XCIV of the Bill,

On motion respecting Calcatta lighting Report, .. . ‘e

s» third reading of Desertion of Evropean Boldiers Hill, .
,s- Mr. Peacock’s amendment in Bection X of the Conservency B;l],

;5 My, Blliott’s smendment in Section XI1 of msme Bill, .
» Dilto ditto in Bection XIX of ditto, - ‘e

. Baction XIX of ditto,

5, Bection XXV of ditte, ., ‘e
» Bection CXXIV of ditio, . . . -
* ,, motion for committal of Police Bill,.. - .

,» Bir J. Colrile’s amendment in Section X X1 of the same Bill,
, Mr, Elliott’s amendment in Section XXV gitte, ..

»» Mr. Peacock’s amendment in Section XXVI ditto, -
» Sir A. Baller's amendment in Section XXIX ditto,.. -
s Ulause 2 Section XX X1V of aame Bill, .

" Rection XXXIV of same Bill, . ‘e
o Clanse 12 Bection LXXIX of saame Bﬂ] s

s Mr. LeGeyt's motion to omit a l.':lause frﬂm the E::hadula of the
pame Bil),

» Mr. Peacock’s Proviso to Intcrprei:atmn Clanse of Cunﬂervmc]r
Bilt, .- ir e

, Mr. Eliott's nmundment regnrdmg sorporal pnmshmmt in Sec-
tion XXVI of Police Bill, . .

. Mr, Currio’s motion to nm*:l: Pmrun to Intcrpreta.hun Clause nf

Conservancy Bill, R .
»» Becond reading of Conservancy Act {Pﬁmdency Towne aod Btruta}
Amendment Bill, .

L} -

" ,, motion to omit Section IV of Ahkuae Revenna (Bengal) Bﬂl,.,

» Mr. Currie’s amendment in Section XL1 of same Bill,
+» motion to omit Sections LXXXI to LXXXY of same Bill, .

s Mr. Currie's amendment in Section XL of Abkaree Bevenue
{Bengal) Bill, "

» Bection IV of Humr::pnl .E.snessmant [Calculia) B].]]
»» Bection XXIV of Ditto, - .

»» proposed Water-supply Baection in same Bill, ..

HoxopanLe J, A—{Vice Previden{.}

Adjournment of the Council, " . e
Conservancy Bill (Presidency Towns and Strails,) . 202, 212,
Lighting and Drainage of Calcutta, .
Municipal Asseasment { Calenéla) Bill,
Portrait of the Marquis of Dalhousic,

[ F ] [T 1]
LI ] | | ] & n Ak

K.

Mg, D.—(Memder for Madras.)

Adjournment of the Coancil, .
Article of War (101t} Amendment Bill, .
Conservancy Act Amendment Bill, ..

k¥ L L] [ X ]
-IM anr

113

114
192
211
214
221
222
225
228
230
245
246
247
251
2H8

th.
263
267

273

291

363

622

T09

339
213
670
670

i3

338
461
163



1N DEX.

Erriorr. Mer. D.—Member for Madras.— Confinned,

EMIGRATION.

ExicratioN Biis (To empower (he Gorernor General in Council to suspend ceriain

Conservancy Bill { Prasidency Towns and Siraifs) 183, 201, 202, 204,
206, 207, 208, 210,

211, 212, 213, 217,

22}, 295, 227, 228,

229, 231, 232,

370, 37},

Desertion of European Soldiers Bill, " . p
Evidence (Legiriative Comneil) Bill, .. - .
Execution of Criminal Prososs Bil), " . .
Enspector of Prisona Bill, v ‘e “n 74, 119,
Land Ravenua {Madrag) Bill, . ‘e -. 196,
Ligbting and Drainage of Calcutta, - 413, 700, TUT,
Malabar Ouirages Bill, . ‘e - 33, 68,
Moonsiffis and Tuhseeldara {Noréh TWeslern Provinces) Criminal
Jurisdiction Bill, .w - .o . 023,
Municipal Assespment ( Calcuifa) Bill, o . 413, TOQ, 707,
. Municipal Assessment (General) Bil), ‘e '-iﬂﬂ', 413, 414,
Mpoicipat Assessment (Madres) Bill, .. . 408, 413, 871,
Municipal Assessment (Siraife) Bill, ve . .
Native Puﬂﬂﬂng&r Ethﬂ Hll] .o " e .
MNativo Pasﬂcnger Vaossels ( Bay of Bengal) Bill, - .
Nn.wuh uf the Earnanc Ell.l . s er s
Opmm (Bmyu!} Bill,. Y . ‘e .
Patents Bill, . en . . - .t

Polica Bill (Presidency Tutone and Straifs.) 183, 235, 237, 238, 241,
- 243, 243, 245, 24M 249,

955, 257, 258, 260, 263,

267, 272, 360, 361, 363,

364, 365, 367, 369,

381, 393, 394,
Police Chowkeydars ( Bengaf) Bilt, ..

Port Dues and Fees Bill, ... ' o 382,
Ryotwar Balances ( Madras) B, .. e G4, 628,
Uncovenanted Agency (Madras) Bill,.. 631, 636, 637,
Water-sepply ¢ Bomday) Bill,.. ' _— 145,

740

373
176
504
66
139
197
T10
&9

525
710
647
679
413
529
444
613
519

86

395
o1
493
629
638
151

Communication from Foreign Department regarding puni.ﬁhmeni of

immigrant loborers iu Pegu breaking their engagoments, referred

to Penal Codo Commitice, .. .
Communication from; Colonial Seerctary, Cape of Good ane, respécts

ing ~—— to Natal, reported,
Ditto to be printed, .

L -

LI LI - n

L) L LR ] -
-

Aeir)

Read 12,
Reml 27, ] . s
Standing Orders suspended

Committee of whole Couacil,

L L) LI ] [} |

182

200
319

hil
D7



0

FEuicraTion DBinL

1 NDEX,.

(T ewpoic er the Gorernor General in Couneil lo snspen-.-f'é"#fm'n’m‘ﬂ' "
Aels) .~ Continued,

Reported, .. A7G
Read 3°, . C . .e - ib.
Messenper, . "o .. . . 577
Assent of the Governor General, . . .. .. o948

EvaorcaX Sonpiens. Descnrios op —_— Nee Npldiery.

EvipencE. TARING oF v TH% LraisLative Council.

b . Bill read 19, ‘e . . .e .. H32
Withdrawn, .. - va ‘e .. 581
Question referred to &Imt Committes, .e . 595

Exciee Law ( Siraife).
Report of Select Commiittee presented,. . . .. 160
Ditto adopted, - . . o 270

ExecuTioNn oF CRIMINAL Procrss Biur,

' Read 19, . . .- - .24

‘Read 20, . . 65

Referred to Bolect Cﬂmlmtiee, .y ‘e | T . 72
Petition of British Indian Aswociation relerred tu_Su]u::I: Committee,. . 430

Fennies {Strails).

Fires rrEVENTION {Calculin) Brow,

Report of Select Committee presented, - , S 11
Committee of whole Council, ‘L . . 481
Ri'pqrted, .. ‘e - .. .. 487
Read 3°, - - - L e .. 498
Mesaenger, .. ‘- - ‘- N 1 |
Assent of the Governor Taeneral, s . .. D28

F,
Cooununnication feoin Ntraits Government reported, . .. 380
Bill read 10, . : . .. I - 1
Read 20, .o . Ca . . .;’J??
Referred to Sclect Cnmmtttcﬂ, ‘e ' e 2
Report of Select Committee preslznl:ud - | . .o 414
Ditto edopted, - - v . 429
: S RV

.

Gas,  &ee Lighiing 7 Calcutie) Bifl
o Afunicipal dssessment (Unlentia) Rill.

Covirxon QENERAL.

TS IR T

Addvess of the Mareguis of Dalhouaic, " ‘e .. 118
Resolution conveying vote of thanks to His Londzhip, s oa. 120
Vice Presulent communicates reply, . . .. 122
Reply to be entered in the Journal, ., . Yo T 12l
Mcssage to the in Conncil for & Portrait of the Muarguis of
Dalliousiz, ‘e ‘s .- v . B3

Muszenger, - .o . v «. 113



INDEX,
Gprant, Hownosipii J. P,
Abkaree Revenno (Bengal) Bill, np . . 049,
1 Adjournment, of the Council, ‘e . . by
Conservancy Act Amendment Bill, - e -
. Conservancy Bill { Presidency Towne and Straile,) .. 290, 351,
' Desertion of Evropean Soldiers Bill, ., . v 175,
Evidence { Lagizlative Council) Bill, .- - .
Hindoo Widow Marriage Bill, . .~ 11, 293, 437, 4348,
Lighting and Drainage of Calentta, ‘e 101, 113, 603, T4,
5 Malabar Outrages Biil, .- .- L ‘e
» Marriages of Hindoos, - - .- .. 419,
Municipal Assessment ( Calenfia) Bill, .. G658, GOS8, 704,
Municipal Assessment { Madras) Bill, . ‘o Lwn
Patents Bill, . . . . 88,
| Peunal Code, .. ‘s s S e we
= Petition of British Indien Association regarding wrongful acts of
public Officers, . . , H.' o
‘ Points of Order, : . .. | ;. o 391,
i Police Bill { Presidency Towrns and Siraiis), L be e
| Ryotwar Balances (Mmfma Bill, .- | ,I-
. * Sale'of Landa Bill, .. : . ‘-
Sonthal Districts, .. ' - ‘n . .
Standing Orders, .. ‘e -. 92,
Under-Tenures, . e ‘. E'J:, 314, 317, 330,
Water-sapply { Bombay} Bill, . TR 135, 142
Guarpiansgip of MiNoas BiLe (Hengal s, * . s
Mer. Eliott added to Select Committee, - . -

Bengal Government’s communication referred to Select Committee, | .

H.

Hinpoo Pouraauy, See Marriages of Hindoos.

'Ir_lImnuu Wipow Marmwsoe, Ses Marriage of Hindoo Widews Bill.

i—Iwuu, Tavenxs, aNp Liquos Srors.

E1L

I‘E...J.

Petition of Calcutts Inhebitants about closing =——— — on Swn-

dﬂ!!,tﬂ]mpﬂnt&d, aw k= X . - Ll

Howean, See Suburds of Calenita and ———— .

I-l

IMpPRISONMENT OF CRIMINALS {Sfrails) Bivr.

. Read 12, ‘s . s
L H-eﬂd 2‘:']- L 4 . L
Referred to Sclcet Committes, - .-

[
-

Ispiax Navy Moty Act AmeNpuest Bien, (70 Asmend Aot X1 ¢f 1844.)

m.]nj'i-t L R L
Rﬂ-ﬂd 2“ *n - L iy
REfEI'I"Ed t-'ﬂ Eﬂlﬂﬂt EﬂmmlﬂJEE, LN LA

7

662
338
470
376
178
590
442
‘708

By
492
708
67l

89

22

37h
308
985
637

18
205

03
337
150

20
111

414

427
453
428
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Jarns, Ses Preegus.
Joist Stock CoMpantes Bior.

Potition of Calcutta Merchanis for 8 Llmited Liability Law, to be

print&d *n 40 b= ke L | ]-IE
First reading postponsed,.. . - 595
Read 1°, . - . .s 603
Read 2°, e - .. A L 2
Referred to Select Cnmm:tl:cn, . e . .. U4
K.
KoorIN Porveamy. 8ee Marriages of Iindoos.
KuraaTiva ToLrs. See Tolls,
' L. '
Lasp. Seo Salea of —— for arrears of Revenxe,
Laxn Cusoéieh Bra (Bomday)
Second reading postponed, - . . RIS ¥ |
Withdmw“j ' e . “n ;T e . lE‘E
First reading of new Dill postponed, : . vo 161
Motion for second reading of former Bill mthu;lnwn. e s 496
New Bill read 12, . . 31
Rend 29 and referred to Belact Gnmmﬂ:he, - ‘e o D37
Bengal Goverzment’s communicntion refemred to 8elect Committee, G756
L:axDRD Esta1ea.  See Reyisiry of
Laspuornens LoaBiLeey BiLL. fEvfenrion of Regulation VI 1810 of fhe Bengal Code).
‘Read 19, . . . . o 430
L Regl2e.. ... .. .\ . ce e =46k
Referred to Sclect Committee, |, . . «« 488
La~np Revexue Brow (Madras). L
Petition of Madras Native Association referred to Select Cﬂmm v, X
Report of Select Committee presonted, . . ‘e l_ﬁl},
Committee of whole Council postponed, . oo .. 182
L ANDS Pun PuoLic PEEPUSES
Rt-pnrt of Select Committee presented, . ‘e « 229
Bill read 1°,.. ‘e ‘e - e e B
Road 2°, . . . .. 5w
Referred to Seclect Gnmmlttce . . o L i
Remarks by Straits’ Governor referred to Select Committee, 901
LcGexr. Me. P. W, e ( Yember for Bombay.) L e
Abkaree Revenue (Fengal) Bill, ‘e ‘e - 236, &57
Articles of War (forfeiture of pay an i tervice} Amendment Bill, 4, 26, 27
B‘Dmbﬂ? Gemuﬂ- BI.“,. e - i E 53]; 5?3
Conservancy Bill (Presidency Towens and Streiis) .. 204, 208, 213,
214, 220, 225, 230
Desertion of Furopean Soldiers Bill, .. 171, 1713, 105, 177, 178, 180



INDERX.

-LaGgrr. P'.'W. ~=—— (Member for Bombay.}— Conlinmed.

749

Bridenco { Legislative Council) Bill, . . 542, 580, 805
Hindoo Widow H‘m Bi“, 1] ni e he 23
Lasd Customs ( Bombay) Bill, .. ‘o « 168, 497, BI11
Lands for public purpodes Bill, ] . .« = 562
Lighting and Drinsge of Calcutts, o v 113, 688, 708
Malabar Outragss Bill, ... ' . .o 89
Municipal Assessment { Celentia) Bﬂl. ‘e .. B82, T02
.Monicipal Assessraent ( Femerel) Bill, . . 548
M“ HIH-, " - Ly L ] | ﬂu, m’
Polica Bill ( Presidency Towme and :!i‘rdh}, 241, 245, 247, 261,
264, 289, 269, 272
Police Chowkeydars (Bewgal) Bill, .. ‘e w - .. 'BOY
Tobacco Duaties { Bomday) Bill, oy . 498, 07
. Transportation of Couvicts ( Sfraity), .. . 454
. Water.supply (Bombay) Bill, . 116, 124, 129, m 132.
10, MR 143, 144, 151
LzstsLaTive Covmelr.
Adjswmed to Fridsy 20th Febroary . .- .. 115
. s+ Tuesday I 1th March, e 141
s»»  for the Governor General’s assent tu. t.ha W:tur.mq:pl,
{Miy} B'l“ . I L . 154
a3 from 13th to 29th March, . . v 159
o ow TthtoSlstMay, .. 338
” » 20th September to 1at Nmﬂnh-u',.. e o 596
No meeting, for want af quorum, on 1st November, A X
Sea Bvidence ( . ) Bidl. -
ETARILIYY oF LANUHOLDERS IN REGFPECT OF CBATAIX ﬂmucu Su Lendkolders
Linhility Diii,
Loiampurey oy Panrwxes. See Joint-Stock Companies Bill, [ .
Liguz. ' See Siugapore Haordowr
Licurixe {Calowia) Birs. * .
. Report of Sadect Committes presemted, . 33
Ditto referred to Municipal Committos (with mtmdon Npﬂ!u'
dralange), . s . P |
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OrrENDEAS, ATT

Owiom Buni. (Bergal).

Ornea. Poixrs or

Ansent of the Governor General. . .o

ENDANCE OF PETTY ANDp Wirxessss DL,

R‘“‘d lﬂl a i a4 a L ll.'l- =0
REId 2“, L) re L T LA LR |
Reoferred to Scleet Committee, .. . .t e
Rﬂd lﬂ [ ] rl [ [ ] LI
M 2“ X | [ + B nd - g
Referred to Belect Gnmmtttee, ‘e .

Bongal Government’s communication tei'crrcd to Select Gommlttee, .

Helative to Bection 1V of the Watcr-supply { Borsday) Bill. -
Report of Seloct Committee on Hindoo Widow Mwrrisge Bill with-
drawn, because not signed by & majority of the Committes, .
As to remling Capimin Creufurd's Patition, regarding protection of
Under Tenvres, .. .e .
Petition of Mykurn Dows, a prisoner in ﬂm House uf Cnmctim:l at
Calcutta, praying Jdor = remission of kis sentence, rejected sa not
relating to the business of the Cooil, . . .
Debats permitted sfter the reply of thw Mower of the Evidence {Legip.
lative Couyeil) Ball ‘e - ‘e . .

757

183
277
J38
458
514

397
279
025
158

72
538
491
522
319
293
732

14

234
280

318

459
511
21
630

153

293

529

593



758 iNDEX.

Oonen. PoINTs of Counfinued, Co g
Time for suspending Standing Orders to cnable Select Committee to
prosent Report before prescribed time, .. . - 929

Motion for the inpertion of 8 new Section after the Prﬂmbla has
been passed, may be made if Standing Orders have been suspended,, 639

. (Admizzion of Reporters for the Public Pras.)
Report of Standing Orders Commitiee with presented, .. 279

Oaprd. STANDING

Adopted, .. " . . .. 318
D#n:ﬁi.“ STANDING - .

Suspended, - - - Gy, 132, 413, 493, 575, 619
srm——eiae, BraAnDING ———— COMMITTEE.

Instructed to prepare 2 Btanding Order regarding notice of amend-
ments in Committee of whole Council, .. . .- 92

Report of - with 8 Standing Ovrder reapeohtrg admission of
Reporters for the Poblic Frem into the Meotingy of the Council, pre-
pented, . . . .- s 279
Standing Order adopted, : 2 .. 318
Instructed to report as to time for prﬁafutmg prurta on Dills h‘f
delect Coramittees, i .o .. 022
F.
Parvains, See Liabilily of
PusENGER Sayps, fee Nalive ———mm— regulation Bill,
PisaeNoER VEssEis, See Nalive ———— (llay of Bengal) Dill,
PiTENYs. N
-, Petition of Mr, Edward Myers of London presented, . 278
Mr. Myera to be informed that bis Petition showld be presented to thu
Governor (Genera] in Council, . ‘e A 7.3
Patents Binr.
Report of Select Committee presented, ‘e . 24
Committes of whole Conncil, - . . 45
Adjourned,. - . - . B4
Resumod,, . . ‘s . . 70
Reparted, - .. . A 1
RE-EDmElittﬂd, " LI +r [ ?5‘
REP“I'WL ‘e . LI BT A 92
Rend 3“. [ % hn LI [ LI | l‘&
Messenger, . e va .. 114
Assent of the Governor General, ‘. . .. 115
Pricock. Hoy. B.—
Abkares Revenue (Bengal) Bill, - - .. 0a8, 562, 563
Afidavits, &e., Bill, ‘e . . . . 382
Ameens Bill {‘Bengal}, . - . . .. los
Article of War (101at) Amendment Bill, “r R T AP {1

Articles of War (forfeilure of pay ond terviee) Awepdment Bill, ,. 27



Pzacotk, Hon. B.

ca .
-
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*,},‘mrft_:, ,Cun:..

- Bir A. Baller sppointed a member of the Committce in the place of

Hr. IﬂGE?tp [ L L L] L
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INDEX.
Conlinxed,
Bankers ( Calcutia) Petition regarding forged endorfséménts, ve o 624
.Bengal Mariners &e., Fund, “ . “r 66, 422
Cognizance of Officers Bill, .o . ‘e 11, 12
Conservancy Act Amendment Bill, .. . 449, 476
Conservancy Bill { Presidency Tinenz ond Siraitz) ., 203, 2113 204, -
208, 208, 207, 208, 310, 211, 212,
214, 217, 219, 22}, 223, 224, 225,
227, 287, 289, 25! ‘_370 325' IJB:E
Desertion of Enropean Soldiers Bill, ., . ** 180
Bmigration Bill, ... - . ans . oy 41
EBvidence { Legislative Council) Bill, .. v ..ErBl 282, 501
Execution of Criminal Proceas Bill .. ‘e " 67, 488
Firea prevention { Celeufia) Bill, . e . . 429
.. Hindoo Widow Marriage Bill, “a - .- . 453
Andian, Nary Mntiny Act Amendment Bili, - T 427
Joint-S3tock Companies Bill, . . .- .. 003
Land Revenue (Madras) Bill,. | - ‘s - 195, 196, 197
. Liabily of Partpers, - . R § 1
Lighting and Druinage of Calcutts, .. 103, 103, 105, 662, 666,
- 667, 670, 680, 687, 695,
709, 712, 725
Municipal Assessment (Celeutta) Bdl, .. 6532, 641, 662, 666, 667, .-
\ _ 670, 671, 680, 687, 6935,
_ 709, 712, 725
Mr. Myer's Pefition for'a Patent, .. v M . 278
FPatenta Bill, . aus 45, 553, b6, 57, 59, 60,-6&1,
J 1 63, 70, 71, 12, 79, 81, 89, 91
Pimt:r,:l Vesgels - Sfﬂuh). Bill, e . b " e -» 067
Pointa of Order, .. . ve . ve 593, 629
Poiice Bill { Presidency Towns and Sirqits) 235, 236, 237, 238, 240,
24, 242, 243, 244, 245,
246, 247, 248, 250, 252,
255, 237, 259, 260, 283,
264, 260, 267, 269, 270,
271, 283,283, 284, 285,
362, 363, 366, 367, 392,
"' 394, 395, 396
Police Chowkeydars { Bengal) Bill,.. 500, 501, 502, 503, 504, 505, %506
Registers of Deeds (Oaths of Office) Bil), . . ver 407
Regiatry of Landed Estatey, - e - e 30
Reporters for the Fublic Press, ‘e . . o 270
Ryctwar Balances ( Madras) Bill, . . 634, 437, . 639
Under Tenures, ‘e aa 307, 311, 313, 314, 315, 318,
e2¥, 332, 337, 344, 357, 358
Water-supply (OQembay) Bill, .. “ “ . 137, 149

22
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Peuat Copr—Contintied. -,
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Communiration frem Foreiyn Depertmeat regarding punishment of
immigrant Isborera in Pegn breaking fheir éngagpemonts, referred to
the Committee, . .

Communication fromi Home Departssent with I}.rnft A.c:l'; from Straits
Government regarding cecape of ansported felons, referred to the

Committee, .. - . . .
Report of Sefect Commilttee presented, . v e
Head 1°, ‘e . . . '

Persr Cone rom Prrors (Bemngal.)

Peritions,

Bengal Government’s communication referred to Marine Committes,..
Ditto  Ditte  Ditto, oo - .
Ditto Ditto reported,. . . - ..

Against Hindoo Polygamy... 416, 420, 444, 459, 488, 491, 510,
529, 539, 566, 579, 597, 603,

522, 626, 630, 642, 676,

Aguinst Hindoo Widow Marriage Bill, . 116, 159, 182, 200, 233,
273, 278, 294, 319, 339,

381, 418, 421, 488,

Concemming  Ditto, .- . . al, 32,
In favar of Ditto, .. 3, 23, 65, 73, 116, 123,
K 182, 200, 233, 313 339,

In defonce of Hindoo Polygamy, .. . .
Of Agra Baptists regarding Registration of Births,.. . .
o Abmedougpur Inhinbitants regarding Post Office Act and other lowa
and regulations, . . .I -

“ye Arab Merchants, &c. regarding desertion of their seamen, .
+»» DBengal Mariners' and General Widows' Fund for an Aect of Dissolu.
tion, . . "

s DBengal Zemindars for !'Lpuhhcauun of Chuwkeyd.m! E:ll -
w ' apainst passing of same Bill, .. “
» Bombay Association regarding Conservancy Biil, - -
o . . Police Bill, - ‘e
. " 2 Genersl Municipal Assessment Bil,

» Bombay Justices for early pessing of Bombey Municipal Taxcs

and Occupation-rate Drafi Acts, .

. »s against Bombay Municipal Draft Bill, -
s o in favor of the same, e .
»» Dritish Indien Association regarding Chowkeydars Bill, e
PR »» ” sgainst Execution of Criminal Process
Bill, .. . .

B » ’» for remedy for wrongful acts of Puhhe
Officers, . .

oo " . against passing of Chuwkej'd.au Bill, ..
PP r - against Cottlo Trespass Bill, .s
TEEET, 0 " for republicatien of Calcotts Municipal

Assemant Bill, ‘e

A

182

626
644
17

122
158
201

492
421

488

642

597

65

492

602

382
2d7

320
630
642

130

279
553
602

715



INDEX. TGl

PrTiTLONS,— Continued,
O Calentia Banbers reyarding forged endorsemsents, |, +.  SPR
;3 Inhabitents vegarding Conservancy Bild,.. ve e 234
s 3 ’y for closing Hotels, &c. on Bundays, e dLld
o 33 Licensed Bpirit Vendors,’ - - e 155

s 1 Merchants for a law limiting the liability of partners, .. 11I¢
0o Rate-payers concerning General amd Caleutts Municipal

Asgowsment Bills,,, . o 897

PR »» for repnblication of Calentéa Bill,.. o 116
"o Sudder Court Mookhtears aeninst a role of piasdee mhade -

by that Court, . ‘e - -+ 398

_ »» Mesard, Cook and Co. concerning Carriage and Iigrse Tax, i)
. s» 'Captain Craufurd regarding protection of Under-Teanures, LY
»» Delbi Nativo Merchants againut fraudulent concealment of property, 630

»» Gyadeen Pattuck for modification uf Schedule A Regu‘.lntmn X of
1828, regarding Staomps, .. S -

,» Indigo Planters' Assaciation for nmnmimnnt of Act XXXVII of
18535 regarding Sonthal Districts, 294

' " ’ » regarding Sole of Lands BiY, -« 399
1 s »» »  tegarding Cattle Trespass Bill, we  AlG
', Madras Inhabitants regarding Registration of Births, ee 397
SN LR Nutwe Association reganding Police Bill, ... T |
' .;' . »s regarding Madras Eand Revoaue Bill, 3
s e Rate-payers regardmg Congzervancy BI” ‘e . 2

s e o rtrgardmg number of Mumcipa.l Commin-
sioners to be appofhted at Madras, .« 506
,» Mahomedan Associdtion regurding Conservancy Bﬂl . e 16D
’s . ” »s Police Bill, .. ae id.

. 1 ,’,1 . Genersl and Coleutta Muonicipal
Assossment Billa, e @ . ' e 038
ys Br. Edward Myers of London for 8 Patent, . .« Z7H

» Mykurn Doss, s prisoner in tho Howse of Correction at Colcutta,
for remismon of his sentence, .. ‘e e 525

,+ North Western Dik Company for protection of carticva by land, , 716
»» Obenash Chnnder Gangooly and others with Draft Bill for celebrat-

ing marringes among Iindoos, . .. 419
»» Rajah Sutt Shorn Ghosal concerning Bale of Lands BilY,.. 579, 625
»» Bingnpore Inhabitants complaining of the enactment of certain

lawa {fo be printed), .. e ‘e o 643
y Trannauth Chatterjee for anthorizing the Bupreme Court to decide,

without Attorney or Barrister, complaints ngainst 1ts own Officers

and Attorneys, and against tazation of coats, “e . 643

Porty Ofrenorre. See Offenders.

Pinarical Vessers (Straifs) Biwe.

First resding postponad, . . . . .+ 039
Read 12, e . ‘e v . A ¥
licad 27 .. e . e . ' vr  OB1

Referred to Sclect Commiltes, .a e . e O06
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PoiNTs oF ORDER, See Drder.

. ’
P R I TR R

Poric anp ConsRRVANOT. See Subwrde of Coloutis and Hotworak (—— —) Bill.

‘PeLICE AND CoxsEavamey CommiTrae. See Municipal.

— s Prosncrs. See Municipal,
Povrgaur (Hindoo,) See Marvicgw of Hindoww,
——( Noolin.) ,, 3 ”

anm BitL, (Previdency Towns and Birails Selilement).

Petition of Madras Natlve Association referred to Select Committee, 1
Madras Government's communication " ’ » 21
. _ 1 Potition of Mohomodan Asscontion e or 'e 160
Report of Select Committee presented, s . 201
Bombay Government's communication to be printod, 233
Committee of whalo Couneil, . 235
Adjourned, .. . . . 273
Resumed, .. .. ‘e - 281
Reported, .. . .. . .. 293
Straita Govertument’s communication, regarding appuintment of FPeace
Qifficers, reported, .. - . 321
| Miotion for rerommittal withdrewn, 323
Becommitted, .o P v 260
Reported, .. o .. 3481
Mpdres Government’ s communitation to be pﬂnted . ib,
Petition of Bombay Association to be prmt&d | - 382
Remppmrmdtted, . T T T 392
Reported, .. . . ool 396
Read 3¢, . . o i
Meossenger, .. . . b,
"' Bssent of tle Governor General . 398
Porice CRowkevDARs. See Choiwckeydars (Police) Bill { Beagal.) |
Pozr DuEs axp [rea. - |
Communication from Straits' Government reported 116
Temporary Bill read 1°, .. . . . 382
Correspondence respecting Lhe collection apd charges of the DPort of
B Calcutta, to be printed, oo . 400
. N Bill read 2° and refereed to Select Commitice, ‘e . 413
. Report of Select Committee presented, et .. 493
Standing Orders auepended, . . vos . b
Committee of whole Council, ‘e ' . .. 408
Reported, ., ‘e e oo d . .. 509
Read 30, . .o . R 2
Mersenger, .. e "o ‘e R R
Aspent of the Governor Genersl, .. . . 521

Communication from Home Department respecting levy of'a

tration fee on Carge boats in the Biraits, reporied,

mth;_*mu‘;

a6 7

Ditto respecting collections of charges of the Ports of Rangoon and, | -

Bassein, to be printed with former papers,

h

Communication from Straits Government, enclosing letter from Cham-'
ber of Commerce et Sinpapore, regarding levy of arbour-dues et

that Port, to be printed,

5.2!9

676



I NDEKX.
Poatro¥gp Motioxns, Orngns, &c.

' Becound reading of Bombay Land Customs Bill, (No. 1)

First reading of . »” - s ' {No, 2) .t

" " ¥ T Salt Puties Bill, .. 's .

Committee of whole on Land Reveros { Modrar} Bill, e

Third repding of Ameens { Bengal) Bill, .n . "»i

Consideration of Claases andSections of Conmrvaney Bill, 204G, 208, 224;

228, 230,
Adjonrned Commities of whole on samn Hill, e " .
Consideration of Scctions of Police Bill, .. 251, 2b4, 207, 288,
Presentation of Report of Belect Commijtics on itindoo Widow Mar-

riage Bili, . . . .
» Consideration of parts of Under-Tenures Bili, .. 316,
1 Ro-committal of Police and Conservancy Bitls, |, ’a
oy Third reading of Sale of Under-Tenures Bill, e .
o Committee of whole oo Police Chowkoydars { Bemgal) Hill, .
MY Firat reading of Native Passenger Ships Hegulntion Bilk, . .
» . s Straits Piratical Vessels Bill, - 14! .
] Consideration of & Section in Abkaree Eevenue { Benpal} Bill, -
First reading of Joint-Stock Companies Bill, .. & . .
Third reading of Abkareo Revenue ( Bengal} Bill, .. -« ‘e
First mepding of Mesiapel Aseesunent (Sniurbe . Calcuite and

Howrahy Bl 05 et o - AT ‘e
Consideration of Sections uf Mummpa.l A gaenEpment (Cﬂfmﬂn}
Bill. ‘s .- . o bl .. G610,

Pre-gMpTioN Law. F"'*I:;

Report of Select Cammittee on Mr., Lautour's Pelition, presented,

Prisons. [NSPECTOR OF

i

hi-

Report of Seloct Committee on Bombay Bill presented, . ..
Madras Biil read 1°, i
* »s  vond 29, -

Commitiee of whole Council on Hnmbn}r Bil, e 4y
Madreas und Bombay Bills amalgamated, . - .
Reparted, - . . ‘e . i e
Re-committed, .. . au
Reportod, . .

Read 3°, .. ‘- ' .
Medaenger, "e ST

Assent of the Governor Geneml

ProGEDTRE. CIVIL AND CRIMINAL —————

L.

ProrRrTX. FRAURULENT COMUEAKMENT OF

-

14
-.

Papers and Resolution from Home Department, re-printed,

Petition of Native Merchants of Delhi to be printed,

Pnnﬂm‘mw oF Unner-TNuses, See Sale ngt-ﬁi-:i’er- Tenurer Ditl { Bengal.)

PUHLII‘A'I:IF.}IH of Buis, -

Maiabar Dnmgna Dall d:q:mad- with, . .
Wnter—supply ( Bombay) Bill dispensed with, v "

1a
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Il
1G]
0,
192
201

232
235
269

293
Il7
323
343
430
523
539

a8

399
601

G644

671

74

7d
il
118
ih.
119
120
139
140
&,
i,
159

73l

630
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PUBLICATION OF BILLEB-= fonlfintied,

INDEX,
Conservancy (mm Gunionmenty) Bl pariponsd, .. .
Police Clowkeydars (Benggl) Bill, as amended in Commitieo of
whola Couneil, direeied, .. . ‘e e
Emigration Till dispensed with, ‘e ‘e .

Pypric OFricEns,

Petition of Britizsh Indian Association for remcdy for wrengful acts
of —— — , to bo printed, ‘e .- .

Rare. Tm.u.s FUR —=——=— DLl { Bengal and Madras. )

L) Y .|'

RE-COMMITTALS.

+

Itcad 1" e a 'y e
I{Eﬂd 2“, . ' *u na [
Rﬂfﬂm‘d tu sﬂlﬂ'ﬂ't Eﬂmmittﬂﬂ, e um -

Bengal Gonerament’s communication referred to Select Compittes, ..
{ Mations for —————, gnd Reporis.)

Abkaree Revenue ( Beagal) Bill, runder Standing Order No. 87)
Beport, .. b .
Ameens { Beagal} Bill, (under Hlumimg Crder Na, E;} .
Report, .. . e b
Coguizance of offences Bill, {und’ar Stmdmy Order No. B7) ..
Heport, .. . .
Conservancy { Pretidency Tuum mu! NErdidy J Bull, T
Report, .. . . .
Inspector of I'risuns Bill, (xnder Standing ﬂriar No. 87} ..
Report, . .
Municipal Asscssment (Madras) Bill, (under "-raudmy ﬂrdtr Na, E;}
Report,
Patcnts Bill, (nader Standing Grdﬁr N, B:,'II
Ieport, ., .e x '
Police Bull { Presidvacy Towne and Sirqils)
1aportad, ., . . .
Recomittod (under Standing Or l:fw N, H;J .. ‘e
Reported, . .
Police Chowkeydars (Heugraij 15111 {wuder Standmy Grder No, BJ ).
Report, . . v v
Under-Tenvres (| Hengal ) Bill, {wnder Standing Order No. 87)
Rcpurt, '
ﬂnm&‘rmts oF Deeps {Qalks of Ofice) Bill.
Tiewd 17, . e +a e
Real 20, L. as .. - -
Retferred e Seleclk Comnilice, . - -
LRoport of Seleet Commitlee prezented, o - .e
Committee of whole Council, .. .- ‘e .
Reporiced,
Rewd 30,

Muosscninr,
Assent of the Goveraur Uencral,

Becrstuation oF Dikrns

Tetition of Madras Inhabitants (o be printed, . ‘e
v 2 Szra Baplists te Le priated, . .

123
157
159
a10

Gl8
623
274
276

20

1.
369
381
139
140
fL78
670
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ReaistRY OF LAnDED EaTATES.
Mr. Peacock’s Minute to be communionied to Bengsl Government, .. 24

Reroxrens ror Tég PoerLic Press. ApMission o¥ .
) Report of Sianding Ordera Committee with Standing Order presented, 279
Standiag Order adopted, . . « J18

Rerorrs nt THe CLERK.

Papers and Draft Conservancy Rules for Military Contonments, ., 3
Bengal Government's letter communicating Chots Nagpora Gom.
missioner's opinion on Small Canxe Courta Bill, .. .
Btraits Government’'s communication with Schedules of Fort-Dues and
Peos, .. e ae -« 116
Communication from Forcign Department mgnrdm; punishment of
immigrant laborers in Pegu brealing their engage-
ments, . . w 182

. from Colonisl SBecretary, Cape of Good Hope, res-
pecting smigration to Natal, as ve 200

Bengal Government's communication regurding revision of Penal
Code for Hengal Pilots, . v 201

Agra QGovernment’s communication regarding amended Ameen’s
Bill, T e e ‘e e 233

Papers from Ylome Department regarding return of Native menial
gervants from Great Britain to India, - 320

Straits Government's communication regarding appsiatment of Peace
Officers, . . v . 321

Correspondence respecting collection and charges of the Port of Cal-
cutls, .. ‘e “ ‘e «s 400

. botweeén the Military Department and the Resident

at Hyderabad on the subject of ameoding the 101at
Article of War for the Native Army relative to trials

by European Conrts Martial, o 430
Communication of Judge Advocate Gencral at Bombay regarding re-
, peal of F44th Article of War for the Native Army,.. 444
’s from Military Department regarding attachment of
licuse property in the Belganm Cantqnment, s 366
- » from Home Deparbment regarding s proposed Rule

to be introdnced into the Port-dues Bill for lerying a
registration-feo on Cargo Boats, &c iu the Straits.. 567

N from Homs Department regardmg ‘collection sad
charges of the Ports of Rangoon and Basasin, .n 579
by from Straita Government regarding Straits Ferries, .. 580
’ from Home Departrent with two Draft Acts for the
more extensive omployment of Uncovenanted Agency
under the Madras Presidency, ., sn s 890
» from Home Department with Dmft Act from Straits
Government regarding escape of tranaported felons,. 626
. from Caleutta Municipal Commissicners regarding
General nnd Calcutia Municipal Assessment Bitls,, 643
’ from Straits Government regarding levy of arbour.

duca nt Singapore, . ‘e v 643



766 INDETX.,

RerprTs 1Y THE CLEAR.—Confinued. . b .

1

Two communications from Straits Government regarding Act XII1
of 1846, . - . e

Communication from Military Department, rogording administration
of estates of deccased Enropean Non- L-:rmnuuumund Officers and
Soldiers, . . . e ‘s

Papers and Resnluhun from Home Depa.rtment regarding Oivil ond - ..

Criminal Procedure, ‘e . . .t
Communication from Home Department regarding Singapore Harbour
Ilight, . 'Y -y - n o

Revenveg, See Abkares v Bl { Bengal.)

i3 o =—=—— 4 {Calculia and Madras.)

i Caleulla — il

» Land — Bill {1fudras.}

o Byofwar Dalances Bill (Madras.} !

—, Sg¢ Landholders Linbilily Dill.

Ropoeas. LaapilaTtr mon

Ryorwar Bavaxces Bion (Madras,)

Read 1°, . . .
Read 29, .. . G
Proposed motion to suspend Standing Ovders, .. .
Teferred to Select Cominittec, oo 1 . -
Standing Orders suspeided, s . ..
Heported to Select Committee presented, .. | . ‘e
Committee of whole Council, e .. ‘s
Reported, .. . | .a | ‘e *a
Read 3°, .. .- .o .

Messenger, . er " ‘e .

Asgsent of the Governor (General, . ‘ . -

S.

QaLE OF Lainps For arecaws ofF Revesve Diue ¢ Dengal.)

Head 20, ‘e .a . .
Reforred to Select Commitice, . . .
Coptain Craufurd's Petition regarding protection of Under-Tenures,

referred to Select Commitice, .. N IR IE I

Petition of Indigo Planters' Association referred to Select Gummlttee
Petitiony of Shott Shorn Ghosal referecd to Select Committee, ..579,

Sare oF Uxpeu-Texvars Buin {Dengal) F

Bengnl Government’s commuaication referred to Select Committen, ..
Neport of Select Conimitics presented, .r '
Captain Craufurd's Petition regarding protection of Under-Tenures,

prescnted and rcad, as i aw
Committeo of whole Council, .- - -
Adjonrned, .o . - .
Captain Craufurd’s Petition to be printed, .. e ‘e
Committec of whole Ceuncil resumed, . -

llfpl]ﬂtd, .4 e “e e e T

i,

- b4

627
H28
629

£,
631
635
639

ih.

i,
Gl

14
22

334

399
625

158
273

205

" ape

318
915
321
312



INDEX.

SALT oF UnpER-Texvae Biir (Bengal.) —Coalinued,
Captain Craufurd’s Petition reforred to Selvet Committee on Sale of

Iﬁﬂrﬂdﬂ Bi.”., . e ra 'y
R’E‘mmmittﬂd; LR rh 14 LN
Reported, v - - .o
Third rending moved and withdrawn, ‘e .
SiLT Duries Biut { Bomday.)
B First reading poxtponed, - . o .o
Sexcarore llanpour Ligur,
Communication from Home Department to be printed,
Suart Cavwe Couvrrs Birn (Mofimssil.) -
Bengal Government's letter communicating Chota Nagpore Commis.
alener's opinion, to be priated, .. ‘e ‘e

SULDIERS.
Communication from Military Department regarding administration of

estates of deccased Europoan Non-Commissioned Officers and ——,

tﬂhﬂpriﬂ:tﬂd, e an - b cwn n [T
Horpiers., DesearioNn oF EvaopPekin ~—————— BILL.

Comandet-in-Chief edded to Select Committee, . va
Report of Select Committee presented, ... ave e s
Commitice of whole Council, .. ve .

Rﬂpﬁrtﬂ'd, 1. 1. [ LA ‘ »n Ll L
Read 39, .. . . . ‘e .
Messenger .. . . - .. . ..
Assent of the Gevernor General,.. .. - Y. -

SoL' My DecrapraTions. See Declarations, _

SoxTAL Lhsrrigrs.
Ietition of Indizro Planicr's Association for amendment of Act
ANXXVII of 1855 to be printed, ‘e .. .o

Bili read 10, . - .

STaMps.
Petilion of Gyadeen Pattuck for modification of Schedule A Regula-

e, ., tiwn X ef 1829 to be printed, .. ‘e .

Svyavewng Onrpers. Nes Orders.

Svnunng oF Carcurra axp Hownan. See Municipal Assersmend {(———) Diil.

Srpurus oF Catcurra asp Howaau (Police and Congervancy) Buur,

R-Eﬂ.’d 1“--l e B Y +h ’ am
H'Eﬂ fﬂll L N ] [ N L | aw | |
Referved to Select Committes, .. - . .

Benpal Gevernment'e commnnication referred to Select Committee, ..

Suxpavs. Crosming or Hovers, &c¢. ox

ficeriue Covar.
Petition of Tranmsuth Chatierjee for authorizing the Supreme Court
to decide, without Attorney or Barrister, complaints against its
own Ollicers and Attorpeys, and against taxation of costs, presentod

07

324
J13
J14

i,

161

-1
%
b

7 kb

23
133
146
181
184
198
200

204
Grh

a3d
SRR
505
G2

—. See Tolely, Taverns, and Liyuor Shops.,

43



08 INDBEX,

T

Tagixo or EvineEnce py TR Laastarirg Cooncin.  See Evidence.
Taveens. Sea Holels, , and Liguer Shope.
Tonacco Duties Bir (Bombay).

Ml'ﬂ. L L LR L] i
ME{'; L [ ] -5 L] ] *F ik
Referred to EEIE‘E‘t- EDH]Mittﬂﬂ'. " e . "

Towr, See Singapore MHarbour Light,
'VonLa {Kurratiya River) Bill.

Read 1°, “a . .- .
Read 2¢, and referred tuBelEl:t Committee, iy v .e
Report of Select Committee presentcd, ‘e e ‘.
Committee of whole Council, ‘e - ‘e -
Reported, . e ‘e . -
Read 39, . . . .. . o
Messenger, . . ae a= .
Azsent of the Governor GGeneral, ae ' ‘e

'I'rarsponTation or Convicrs (Sirails).

Bombsy Government’s communication referred to Selock Committee,
Further communitation from Bombay Government roforred to Select
Eummittaﬁ, - . . wa an ae

TnixsPoRTED FELONE. Esoareow —, :

Communicstion from Home Department with Draft Act from Siraits’
Government referred to Penal Code Commitice, .a

= ( North Wertern Provincer) Criminal Juris-

Triseerpans, Jee Vooneifr and

" diction Biil.

Uxcovanasyep Agency (Madrar).

Communication froon Home Departent with two Draft Acts, to be

printed, . . . .
Bill read 1°, .. - .. ‘e
Read 25, . . .s
Heferred to Sclect Lummltter “r . avn

Uspen-Tununes, See Profection of

o  Sale gf -

VICcE 'REsIDIRT.

To communicate Resolution of the Council to the Marquis of Dal.
hﬂuliﬂ; 'K anm W -m
Communicates reply, .. . . .

- ¥

On Captain Croufunl’s petition mgnrdmg protection of Under.Tonures,
Question of order a3 to sccond reading of Conservancy ( Mifitary Can-
tonments) Bill, ., be . - .

403
526

527

31
213

G627
628
635
639
G4l

062G

5.0
631
G7H
il



INDEX. 764

Yice PagsipaNT~—Continued.

Toformg the Council of the receipt by the Clerk of copies of the
Scheme of Criminal Procedure by Fler Majesty’s Comminsioners, . 626
Question of order as to & Member speaking more than once in »

Debate, .e ‘e ‘e . 503
Question of order as to proposing the insertion of & Socton wfter tlw
Preamble had been paased, .a o A i1
Moves Message to the Governor Generzl in Council for a Portrait of
the Marquis of Dalbousie, " P 1
Appoicts Mossenger, . . . ORI T
“"' -

Warek-Soproy Bior. (Bombay and Culaba}.

Read 1°, . ‘e - " -s 119
Read 2¢, ., . . ‘e - -« 124
Standing Orders suspended, .. . . . 32
Refﬂrred to Eelact Committee, .. . ;e or 136
Report of Select Committee prescated and rem:'l RE o 341
Committee of whole Connal, - . . .- s
-0 Regosted) ' L . .o o .. 154
v Rball B0t e . . . AT %
MessengerT, Ve - - S e S {2
Asgent of the Governor Gencral, b T -

WiTnesess. See Polfy Qffenders and ———— DLt




